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ACT No. IT or 1897.

PagsED BY THE GOVERNOR GENERAL OF INDIA 1N CoUNOIL.

(Received the assent of the Governor General on the 26th szu-
ary, 1897.)

An Act to amend the Criminal Trlbes Aot
1871.
WHEREAS it is expedient to amend the Criminal
Trlbes Act, 1871 ; It is hereby enacted as follows : XXVII

1871
Title and 1. (I) This Act may be called the Criminal Tribes’
commence: - Act Améndment Act, 1897 ; and : )
' . (2) It shall come into force at once.
Addition of 2. To section 1 of the Criminal Tribes’ Act XXV
protisolo 1871, the following proviso shall be added, namely :— 1871
ii&;;iXXVU’ “ Provided that any Liocal Government, with the
’ previous sanction of the Governor General in Council,
may, by notification in the local official G'razette,
.declare all or any.of the provisions of this Act, as
amended by subsequent-legiqlation, to be in force in
the whole or any part of the territories under its gov-
ernment.” , o
Addition of 8. After section 1 of the Criminal Tribes’ Act, XXVII
wow section 1871, the following section shall be inserted, 187
1, At - namely :— ’ ' '
XX VII, :
1871

Definition of ““1A. In this Act the words ¢ tribe,’ gang and
tubeslf«aﬂ" ““clags’ shall be deemed to include any portlon or
endelsssmembers of a tribe, gang or class.”’

Addition of ‘4, After section 17 of the said Act the follow-
Z?;‘Zfiﬁf;’t‘ié’n ing section. shall be added, namely :~—

17, Act
: X}7§-1vn, : . .
Power to “17A. (I) The Local Government may establish
placgohi]dreu o _ and
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and maintain veformatory settlements for children and
may separate and remove from. their parents and
place in such a reformatory settlement the children
of the registered members of any tribe, gang or class
which has been declared to be criminal. :

(2) For every reformatory settlement for children
established under sub-section (I) a Superlnfendent
‘shall be appointed by the Local Government,. :

(8) The Superintendent of a refomnatory settle-
ment for children shall be deemed. to be the guardian,
within the meaning of Act No. XIX of 1850 (con-
cerning the binding of apprentices), of every child
detained in such settlement; and such Superinten-
dent may, if he shall think fit, and subject to any
rules which the Local Government may make in this
behalf, apprentice such child under the provisions of
the aforesaid Act. :

« Frplanation.—The term *children * in this sec-
tion includes all persons under the age of eighteen
and above the age of four years.”

5. For section 19 of the said Act the following
section shall be substituted, namelv —

“19. (I) Any person registered under this Act
violating a rule made under clause (4), clause (&) or
clause (6) of section 18 shall be punishable with
rigorous 1mpr1sonment for a term which may extend,
on a first conviction, to one year, on a second
conviction, to two years, and, on any subsequent
conviction, to three years, and shall also, whether on
the first or any subsequent convlctlon be liable to
whipping.

(2) Any person being a member of a proclaimed
fribe violating a rule made under any other clause of
section 18 shall be punishable with rigorous im-.
prisonment for a term which may extend to six
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rigorous imprisonment for a term which may extend to

one year, or with fine, or with whipping, or with all

or any two of those punishments)”

6. After section 19 of the said Act the followmg
sections shall be added, namely —

“19A, Whoever, being 2 member of any tnbe,.

gang or class which has been declared criminal, and
having been convicted of any of the offences under
the Indian Penal Code specified in the schedule to
this Act, shall thereafter be convicted of the same or

any other offence specified in the said schedule, then

he shall, in the absence of special reasons to the cona
trary to be mentioned in the judgment of the Court,
be punished, on such second conviction, with rigorous

“imprisonment, for a term of not less than seven years,

and on a third conviction with transportatlon for
life,

Nothing in \ this section shall affect the liability of
such person to any further or other punishment to
which he may be liable under the Ind1an Penal Code
or any other law.

“ 19B. Whoever, being a registered member of
any tribe, gang or class which has been declared
criminal, is found in any place under such circum-
stances as to satisfy the Court that he was about to
commit, or aid in the commission of, theft or robbery,
or that he was waiting foran opportumty to commit
theft or robbery, shall. be punishable with rigorous

imprisonment for a term which may extend to three‘
~years, and shall also be liable to fine,”

7. To the said Act the schedule in the schedule to
this Aect shall be added. ‘

SCHEDULE.

XLV of
1860,
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* THE SCHEDULE, | |
(See section 7.)

THE SCHEDULE,
(See section 194.)

CEeRTAIN OFFENCES PUNISHABLE UNDER Cuarrgrs XVI anp XVII or 'rmﬁ
Inpian Pewar Cops, o : :

CHAPTER XV

- 8gorions.
299. Culpable homicide.
307. Attempt to murder.
308. Attempt to commit culpable homicide.
310. Thug.
322, Voluntarily causing grievous hurt,
824. Voluntavily causing burt by dangerous weapons or means. -
396. Voluntarily causing grievous hurt by dangerous weapons or means,
327. Voluntarily causing hurt to éxtort property or to constra to an illegal act.
828. Causing hurt by means of poison, etc., with intent to commit an offence.

829, Voluntarily causing grievous hurt to extort property or to constrain to an ililega}

- act.
832. Voluntarily causing hurt to deter public servavt from bis duty.

333, Voluntarily causing grievous hurt to deter public servant from his duty,

CHAPTER XVIL

§89. Thaft after preparation made for causing deathy havt or restraint, in
committing of the theft. s10 order to the
383. Extortion.
885. Putting person in fear of injury in order to commit extortion.
386, Extortion by putting a person in“fear of death or grievous hurt.
287. Putting person in fear of death or of grievéus hurt in order to commit extortion.

390, Robbery.

391. Dacoity.

803. Attempt to commit robbery.

304, Voluntarily causing hurt in eommitting robbery.

307. Robbery or dacoity, with attempt to cause death or grievous hurt.

308. Attempt to commit rebbery or dacoity when armed with deadly weapon.

309, Making preparation to commit dacoity.

409. Assembling for purpose of committing dacoity. v v

458, Lurking house-trespass or house-breaking by night after preparation for hurt
t]

assault or wrongful restraint.
459, Grievous hurt caused whilst committing lurking house-trespass or house-breaking.

460. All persons jointly ooncerned in lurking house-trespass or house-breaking by night
punishable with'death or grievous hurt caused by one of them. ’ »




